CENTRAL ADMINISTRATIVE TRIBUNAL, .
- JAIPUR BENCH, JAIPUR y

‘ORIGINAL APPLICATION NO. 455/2007

' Date of Order: tR 1 28l0
'CORAM-

- HON BLE Dr. KS SUGATHAN ADMINISTRATIVE MEMBER )
HON’BLE Dr. K.B. SURESH JUDICIAL MEMBER

;_,;4 _ Banwarr Singh S/o Shri Dharam Slngh, By caste Rajput, aged 56
-years, R/o BB-14, Jai Ambesy Nagar, Tonk Road, Jaipur, -.
presently workmg as Junior Engineer (Electrical) in the
Department of Posts O/o Execut|ve Engineer, Postal Electrlcal _
.DIVISIOI"I Gandhi Nagar, Jalpur : : i .
: A - o o .'..Applicant
Mr. P.N. Jatti, counsel for applicant. :

VERSUS
S 1. The Union’ of India Tthrough the Secretary to ‘the
' Government " of 'India, Department of Posts Dak,
: Bhawan Sansad Marg, New Delhr ’ -

2. Chlef Engmeer C|V|I South West Zone 15‘t Floor, RMS
,Bhawan GPO, Compound Mysore Road, Bangalore.

,‘ ' LT 3. Superlntendlng Engineer, EIectrlcaI O/o Postal Electncal> :
' ; Clrcle Bangalore 4th Floor GPO, Buﬂdlng, Bangalore.

4. EIectrlcaI Engmeer Electrlca,l D|V|S|on, 1% Floor, Clty.
7‘ Sorting Building, Gandhi Nagar, Jaipur. '

Respo ndents.

' Mr. T.P. Sharma, counsel for respondents.

ORDER
(Per Hon'ble Dr K.S. Sugathan, Admmlstratlve Member)

When th|s matter was taken up for hearlng today the

! had |s§ued a Notrficati_on ::fd conducting Departmental~



Examinatioh for promotion to the cadre' of Assistant Engineer’
(Ctvil)_ and Assistant Engineer (Electrical) on 4™ and 5t Jénu'ary,
2010, but it was postponed by letter dated 29.12.2009 issued by
.~the Office of the - Chief PoStmastet Generai,. Rajasthan Circle, -
Jaipur.v "A copy of th.e said letter was produced for our perusal,
The respondents counsel elso‘ submitted that in view of the
afqreSaid developments, this 0.A. can be dispoeed of by a
| di-rection to. the resp'onde.nts to conduct the examination within a
stipulated time. The learned counsel did not have any objection
to such a direction, except that the direction should merely say -

that the examination should be conducted expeditiously.

2. - We have considered the aforesaid submission of tt\e
learned coutlsels,ae well as the pleadings on record. The cause
of action for tHis O.A. arese because the respondents were trying\
to fill some posts of Assistaht Engineer by way of. promotion, .
without sir»hul.taneously teking steps for filting up the 50%
vacancies that are to be filled up through Departmental
4 Examination.“‘ Although the respondents have clarified that thei‘r
intention was to fill up vacar'].eies which are earmarked. for the
promotion quota only, (50%) they heve not been able to expl‘ain
- why no steps were taken to hold the Departthente'I Examination
for filling ub the other 50%' of the vaeancies according to the.
Recruitment RtJIes of A/3. In view of the above sttuation, we are
of the-considered vievt that theends of .J'NUMS't’itce'W(')uld require the
stipuiatidnef a time Iimit:for holding of the Examination which -

‘was been postponed by Ietter dated 29.12.20009.



-

For the reasoné stated ,ébove,~this OA.is disposed- of With a
diréction to hold the-Departmental. Examinatipn which has been
postponed by letter dated 29.12.2009 (Supra) within a pe_ri'oq Of
three mOnths from the déte of receipt of copy of this ord.er.A
Under the circumstances Interim Relief:ord"ere.:‘d on 20.12.2007

stands vacated. No orger as to_cests.

(Dr. K.B. Suresh)

_ , (Dr. K.S¢ Sugathan)
Member Judicial ' Member Administrative

Rss



